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Open court 

CENTRAL ADMINISTRATIVE TRIBUNAL AllAHABAD BEN:l-1 
• 

ALLAHABAD. 

Allahabad this the 25th day of May 1998 

Hon•b1e Mr. s. Dayal, Administrative t~mber 
Hon• ble Mr. s.L. Jai• JLdicial Nember 

Original Application no. 932 of 1997. • 

Narendra Kumar, s/o Sri Ram Avtar, R/o 25/9, Ajitganj 
colony, Kidwai Nagar, Kanpur. 

• 

• • • • • • Applicant 

C/A sri O.P. Khare 

1. 

versus 

union of India t hrough Additional secretary and 
:Jevelopment commissioner, srmll scale Industries, 
Ministry of Industries, Government of India, Nirma n 
Bhawan, New Delhi. 

Director, Fragrance & Flavour Development Centre 
( p .P .D.C), Kanna uj, District Farr ukha bad. 

K.N. Owivedi, uy. Director (Chemical), Fragrance & 
Flavour Devel opment centre, Kannauj, District 
Farrukha bad. 

P.K. Mumhopadhyay, ASsistant Director (Administration), 
Fragrance & Flavour Development centre, Kannauj, 
Distt. Farrukhabad • 

• • • • Respondents 

C/R Shri V.K. Singh 

Alongwith 

Original Application no. 319 of 1996. 

Vishan swaroop, S/ o ~\aiku resident of village-salahipurva 
C/o sri Ram pal, post-Makran:! Nagar, Kannauj Distt. 

Farrukhabad, U.P. 

•••• Applicant 

c/A shri o.p. Khare 
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1. union of India through Addl. secretary and Development 
commissioner ($mall s cale Industries) Ministry Of 
Industry Government of India, Niraoon Bhawan, New 
Delhi. 

2. Director, process and product Development centre, Kannauj 
District Farrukha bdd. 

3. Rajesh Kumar Dwivedi, helper officer of the Director 
process and product Deve lpome nt centre, Ka nna uj, 
Distt o Farr ukhabdd. 

4. Sudarshan Lal Kushwaha-halper officer of the Director 
process and product Development centre Ka nna uj 
District Farrukha bad. 

• • • • Respondents 

ciR sr j V.K. Singh 

0 R D E R ( Ora 1) 

Hon•ble Mr. s. Dayal, ~~mber-A. 

These are two O.A. • s which ha ve teen filed by the 

applicants Shri N. Kumar and Shri B. sworoop respectivelly 

and regis tered as O.A. 319196 and 932197. Tne a pplicants 
• 

claim to be under e mpl oyment of Process and product Develop­

ment centre, Government of India a society under Ministry of 

Industry, Governme nt of India , Kannauj, Distt. Farrukhabdd. 

Learned c ounsel for the applicant ment'ions that the name of 

this society was subsequently changed dS Fragrance & Flavour 

Development centre. The applicants have come to the Tribunal 
• 

for cont i nuance of the employment subsequent to the oral 

termination of their s ervices. 

I 

2. pleadings i n both these cases are complete·. · -
Res pondents in their counter reply have c ontested the 

jurisdiction of the Tribuna l in case of the society in ques­

tion and have cited the j udgment of principal Be nch in O.A. 

?549 of 1990 de livere q on 18.05.95 in which another society -
• 

/ narrely process and product Development centre for sports 

• 0 •• 2/-
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r. GoOds and Leisure Time Equipment, also under the Ministry 

l 

of Industries, was conside red to be lying out si~e the 

purview of the Tribunal and the order i s sued by an authority 

of that society to be out side the jurisdiction of the 

Tribuna 1. 

3 . Lea r ned counsel for the applicant prdys that the 

order be pd ~sed in the lignt of this s ubmission of the 

respondents made in their co unter affidavit on the basis of 

the judgment of the principa l sench in O.A. 2549190. Learned 

counsel for the applied nt does not contest the posit ion 

of the respondents ta ken in their counter affidavit . 

Therefore, we hold that the O.A. 1 s in quest i on are not 

maintainable and are disp osed of with the permiss i on to file 

before appropriate forum~if s o advised. 

4. copies of the O.A. be return to the learned counsel 

for the applicant in both the cases with endorsement. 

f.\~\;__... 

Nember-J 

I pel 

I 
Nember- A 
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